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HOUSE OF THE PEOPLE

Monday, 4th May. 1953

The House met at a Quarter Past 
Eight of the Clock

JMr, Deputy-Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

•CoiONiES FOR Displaced Persons zn 
Bihar

•1796. Shrl S. C. SamanU: Will the
Minister of Rehabilitation be pleased 
<to state:
(a)  how many colonies have been 

set up up-to-date for East Bengal dis- 
.placed persons in the State of Bihar;
(b) the number of displaced  per- 

'sons in  those  colonies  as  on 31st 
-December, 1952; and

(c) the names of places where the 
colonies have been set up?

The Minister of Defence Organisation 
“<8hri Tyari): (a) 18.

(b) 4,792.

(c) A statement is laid on the Table 
of the House.  [Sec Appendix XI, an- 
Jiexure No. 6.]

Shri S. C. Samanta: May I know 
whether other displaced persons are 
receiving rehabilitation  benefits  over 
and above those persons who are settl
ed in colonies?

Shri Tyafi: In Bihar, rehabilitation 
benefits have been given to 35,711 
persons, and obviously,  people othef 
than those who have been rehabilitated 
in these colonies have  received  the 
2)enents.

'Shri S. C, Samanta: May I know
whether in these colonies  primary 
schools and vocational or technical 
training .<;chool8 have been started  as 
yet. and if so, may I know the number! 
J04 P.S.D.
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Shri Tragi: I regret I hav« not got
detailed information.  But I presume 
that some primary schools must have 
been started. I am not quite sure about 
it. I will give the information to the 
hon. Member if he gives me notice.

Part *C* »States

•1797. Shri M. L. Dwivedi: Will the 
Minister of Home Affairs be pleased 
to refer to the reply to unstarr̂ 
question No. 189 asked on the 19th 
February, 1953 and state:
(a)  how and by what tun® Govern* 

ment propose to implement the pro
posals formulated by the Chief Minis
ters of Part *C* States wno met ia 
Delhi in t̂ê first week of January* 
1953: and

(b)  the changes  desired  by the 
Part ‘C’ States Chief  Ministers Con
ference in the Constitutional  sets-up 
of these States?

Îe Deputy Minister  Home Affaini 
Shri Datar): (a) and (b). The Chief 
Ministers discussed certain matters in 
Which they were experiencing admini
strative or other difAculties. Theie 
matters  have been  and  are being 
examined In consultation with the Hov- 
ernments of the Part *C* States- The 
question of amending the Government 
of Part ‘C» States Act, 1951 to settle 
certain  issues which could not Jbe 
resolved by executive action is uHder 
active consideration.

Shri M. L. Dwivedi: May I know
whether the Issues or the  difficulties 
involved are uniform in all the States, 
or they are different  in difPerent 
StaWs? Also, may I know what time 
is likely to be taken in giving effect 
to the“ proposed measures?

Shri Datar: Some issues ar« c*“‘mnwm 
and some are special so far as the 
different States are  concerned. The 
matter î being expedited.

SNPf N. Somana: May I know whe« 
ther there is any idea of giving greater 
financial control to the Part C l̂ates?
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Slirl Datar: There is a proposal to 
that effect, but the question is  being 
consioered by the  Finance  Ministry 
abo.

Shri  Gldwanl: Are  Government
aware that the new proposals of the 
Chief  Ministers*  Conference will in
volve more expenditure?

Shri Datar: It is not clear whether 
they will involve  more  expenditure 
but if it comes to that, the question 
will be considered—provided efficiency 
is achieved.

Shri Gidwani: Has not  the States 
Minister stated that if Part C States go 
on spending money like this the ques
tion will have to be considered whether 
they  should be continued or they 
•hould be abolished?

SGiri Datar: The statement has net 
been made .by the States Minister in the 
way in which the hon. Member has 
put It.

Shri M. L. Dwivedi: Will  the hon. 
Minister lay on the Table a copy of the 
recommendations of the Chief Minis
ters* Conference?

Shri Datar: We shall consider it.

JT?   ̂f'TT   ̂  ftr

imvft

?

Shri Datar: Tiie Government of India 
recommend grants, because  the  ulti
mate responsibility is on the  Cenfra! 
Government so far as the Part C States 
arc concerned.

ffrnr  ijifo fffpnv:  'rri

I,   ̂  ̂ ^

 ̂1>TT  ?

Mr. Depnty-Speaker: It is a sugges-
of policy.

Mr. Deputy-Speaker: It is a sugges
tion for action,

Shri N. M. Lingam: M  ̂I know the 
speciflc difficulties experience by the 
Part C States?

Shrt Dalar:  Therp are  numerous
questions beginning from the appoint

ments of personnel and control of 
service down to the establishment of a 
common High Court and a ('ommon 
cadre. There are also certain proce
dural difficulties experienced by them. 
Government  are doing whatever is 
possible, so far as executive action  is 
concerned, immediately.  The question 
of amending the Part C States Act iâ 
also under consideration.

frWt: wr

fifWTf ♦i'̂1  M  ̂ I V77T I

(ap) ^

fanamPT i ; ^

(̂ ) W

(̂)  ̂  ^  JTTTTnr ;

(t)

PfTOT  ̂  r̂rfw irmrn  cnrr 

? . 

The  Depnty  Minister  of  NatunOi 
Resources and Scientific Research (Shri 
K. D. Malaviya): (a) 4,233 (Up ta 
12/3/53).

(b) No.

(c) The  funds  available  are  not 
adequate to purchase all  the books: 
published in Hindi.

(d) A statement is  placed on the* 
Table of the House. [See Appendix XL , 
annexure No. 7.1

(e) The expenditure for the yeat- 
1952-53 was Rs. 2,93,788 recurring and 
Rs. 55,000 non-recurring.

 ̂   fill




